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Ramkrishna Bhag..andaS Upadhyay ...............Applicant 

Versus 

Union of India and others .................... Respondents. 

Hon'ble Mr. Justice U.C. SrivaStava, v..C. 

Hon 'ble Mr. M.Y. Pr2.kar, JeDer (A) 	 7 cjn, 

(By Hon'ble K.r. Justice U.C. Srivastava, v.C.) 

The revie- application is directed aganst our 

judgment and ordered dated 9.3.92. The case --as heard and 

disposed11 of after consel for the both the parties Scope 

of revie• application is limited. Revie- application can 

be entertained if there is any error apparent on the face 

of the record. In Our opinion there is no error much 

lass apparent error inour.judgment. The empucned order. 

;as passed on 17.9.87 and namjan Rhan case ...as decided 

in 1990. Much before decision in R&mzan Ithan case the plea. 

of viaticn of principles of natural justice itA not pivino 

report of enquiry officer had been taken in the case, Even 

prior to it a full Bench of the Central Administrative 
6 

Tribunal in the P.! . Sharma case, (1988$.Lt. Pare ?04 

had lready. tcI-zenthe some2vie'. In this vIe the ple 

that reprospective effoct to :i mz.n ban cse - Nich li.is 

neither mendad the Mministr tivo T,ibun - hi .ct or 

cirt: ild tho io - Cr3 :;nd jursd.ction of -the Trihun;l 

or ch: ted the rendinc c:ss in hic z-ch -. pi2 h;s 

been t:.ken, hs bean riven is '-ithout substance. The 

rnvte- Lpplic.Lcn is .jthout any r.arit md is cur:naril' 

rejected. 	
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